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1. Telecommunication - Enginesring
Servicez Azzociation  {I)  Aszam

Circle, Guwahati-781007.

.
ot
ot
m

. 2ri R, y Choudhury, SDE

e

[}

fAdmn. ) Cirgle eCretary

1ald
i
]
-
s

-

aarkar, SDOT, Goslparsa
T.D.M. Bongacn, Member [TE5R{I;}.
4, Sri D.C. Paul, S5SDE, Barpeta Hoad,

Member, [TEZA (I}].

i
»

Sri C.N. Sinha, SDOT, BerpereGeelpara
Pomrd, Member, [TESA{I}]. +
&. 3ri .B. Chanda, [.E. External II

Dispur GMT ¥amrup, Member

Sri P.K. HMazumdar, SDE {Vig.},

-1

0/0 M Dibrugarh, Member,

[TESA{I}].

Contd. .




[

. Sri N.N. Kachari, D.E. (Plg.},

Do u

Q70 GMT Dikrugarh, HMember,
C[TESA({I}].
9., Anil 'Ch;‘ Saikia D.E. {I/FRS),
Jamalpur! Vatva Jamalpur
.Telephone Exchange, Ehmedabad—zz,
Member, tTESA(I)].
10. Atul ¥r. Sharms, SDE A/T 0Q/0
CEGMT (Ghy) Member [TESA{I}].
- 11. D.N. Baish?a, DT (MI3; Office
of  CEMT,  Guwahati,  Member

[TESA(I}].

.. .Applicanta.

-&ND-
1. The Union of India, represented

by the Secretary T the

Government. of Indise, Ministry of-

Communicetion, Department af

Telecommunicationa, New Delhi-1.

- 2. The ' Cheirman-Cun-Hanaging
Difector, B.S.N. L., Statement‘
House, Batabhéﬁba Road, New
Delhi-1

3. The Chief General Mansgesr,

B.S.N.L., Assam Telecom Circle,
Ulubari, Guwahati-T7.

Contd..



v/

General Manader,

1., The Chief
B.5.N.L., Gujarat Telecom Circle,

Ahmedabad-1.

5. The Geperal Hanag Eamrup
Telecom Diztricet Ulubari,
Guwahati-7.

&. The Gen=ral Manager, B.5.N.L.
Dibrugarh Telecon Listrict,
Dibruggrh._

-

. The Telecom

B.5.H.L.

DETAILS OF AFPLICATION:
1. Particularz . of  the srder  againzt  which  the
spplicaticon iz made:-
Tﬁis application ig made BgRINST the

wlq';plxndfw

AVIL dated 2-

purchases of ma
2. Jurisdiction:-

The applicants

cof the spplicants

on’ "Rle Tribunal.

Proce

2-2002 init

Heo.-YVig/ Azsam

ated by the Chief

v
o
|..—l
rI'
D

m Circle, Guwahati-7 ageinzt the

the Telecom Enginesring service

I} Assam Circle 1n connection with
térials in 1932.

declare that the subjsct metter

within ths

13
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.

.within the peried of limitation under Section 21 ©

Limitaticn:-

The applicants declare that the application is

the

(a1}

administrative Tribunal Act, 1983.

4. FACTS OF THE CASE: -

4.1,

That, the applicant No.l 18 &an assccistion  of

Telecommunication Engineering Services Aszzocimotion

Civele
(I}, Azsam Circle Officers. 1ts Cenrwery Head Quarter

ig situsted &t Ulubari, Guwahati-7. The =applicant

No.2 i3 the Circle Secretary, Telecommunication

Engineering S=rvices Association (I, Aszam Circle, .

spplicents ND:S, 4, 5, 6 7, B, 8, 10 s 11 are the
members of the =aid ‘associgtion. All the members qf
the ssid msgociation sre Citizens of Indis end as
guch .ar& entitied to the rights and privileges
guarantéed'by the Constitution of India. The members
of the'hsaociétion have & . Common caule 6f action and
pray for the permission under Rule 4(5} (b} of the

C.A.T. (Procsdure) Rulez 1887.

That, the Asscciation espouses the causes of its
nenbers whoe are ptém&teé officerz in different
grades ViZ .- Sub—@ivisionai Officer, Telecom, Sub-
Engine=r Externsl 11, Sub-Div. Engineers, Divisiénal

Enginegr etc.

hln
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4.4.

4.5.

()

That, &% back &3 1n the vyear 1992 the Teleconm

Department took & decision Lo purchazse F.V.C.

Insulated Twin Galvanized Stesl Drop Wire. The

decision we= taken by T.D.H. Eamrup, with the
approval of Chief General Manager Telecow, AsZam

Circle te purchase the  S&ME from W/Z  B.R.

Electricals, New Delhi and the mwaterials were

purchazzd from the aaid supplier.

That, after the lapse of sbout 10 years sone
dueztiqns nave been raised &3 regards the mode,
method, supply and'paymzﬁt in connecticon with the
aaid purcﬁage of materiamls {from the 3aid supplier.
The Association has come to know that for giving &n
eye-wagh in the matter of the s8id purchase. The
Heapondents hgve decided to give & 3smblance of
administrative sction and inguirv by showing =ome
gctions ggeinst the officers in lower and middle
'management. This present spplication iz for safe-
gusrding the gervice of the wmemberzs of the
association who are in $.D.E., $.D.0.T, A.D.T. D.E.

Thap, the purﬁhaae was finaliéed by  the top
managemént in the yesar 1992. After a lapsé of sbout

10 yegrs the steps for the administrative acticn s

cinguiry by issue of charge sheet =zhsll put the

Contd. .
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4.7,

L0

nembers of the Asscciation into great jeopardy. Many

cf th

10

officars are due for promotion and their
promotiongl prozpectz will be advergely effected for
glleged causes of sbout 10 years back, and for which
they are not responsible. The memberz who are in the
verge of retirement =hall salso suffer aﬁvera&
consequences,

e

That, the a=zsociation enguired about the matter and
came to know that in the abo#e cgse mn investidation
was made by gh& Central Buresu of Inv&stigatieh and
on failing t@.estaélizh gnd definite chafge against
any member of the Asz=zociation, the caze was
referred €0 Department of‘ Telecom 'recammending
progecution agsinst & few top level offic;rs who
genctioned and executed the purchase Jdesl sfter
duly justifying the same &3 & matter of policy in

Asgam Telecom Circle.

That, dus to the technicsl and prevalling unstable:

social condition during that period [19%2) in Agssnm,

_ the purchase of the P.V.C. Insulated Twin Galvenized

Steel Drop Wire was advised at the rate approved by
the ;I.& ¥ Circle because there waz no concept of
supply of the said material in the Department of
Telecowmw till Decewmber, 1992. ‘The _supply of
Insulated Twin Galvanized Steel Drop Wire commenced

Contd..
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7
in DOT  only =fter 1883, It was technically
recommendsd by the Technical ©Officers of Azzam

Telecom Circle at that time that for the condition

in A==zam there was utmost need for the =said type 2

adopted the policy of acce {Llﬁﬁ the approved rate of

and even up to

l',)}

ancther Circle  during 18582, 1897

)
L0
L1
o
n

That, after considering all thes facts in the 3281d
purchase, in %n;ch the top officialz took

decizion of the purchase,, the.D.0.T. tock a lsni=nt

sanctioned the purchase of 180 k.wm. of =uch brop
Wire, and the association has come TO ¥mow that the

matter was closed aitar flnPlxalnu it justified to

ot be dealt with differently.

officers in view <f ths totel pravailing conditions

g ORI
Contd. .
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4,10,

the ﬁl Eﬂ“h launched by all hosan Students Union

L]

U..

1ﬁ hzzam &3 The atuksphgr&.waﬁ tr&ubie corn due To
A%SU}  and inzurgency activitiez done by the
undergzouﬁd groups, énd'far_tﬁis it was difficult to
float ;f nders. The suthority,  therefore, (did not
take anﬁ action Jgaln:t thozse  top officers 2XCcept
giving warning. There is no Cogent reason why the

me altitude should not be taken in the case of the

L=
me Asgociastion. Moreover, the members of

embers of the

the Assocciations had no scope or duty inm the metter
That, there waz no 3cope on the part of middle

stall/ @bztruct or refuse procurement’ of the

10E terisls and paymPﬂ g.

4,11, “That, most  unfortunately the respondents

10

after <cleosing the matter by &n  administrativ
warning to the Head of the Circle have atarted TO

zhift the responaibilities on  the bordinete

officers including the members of the &= sociation by

ssuing identicsl charge-zheets vide order Ho.-Vig/s

02 who are not at all

i

hzzam/ DISC EVII/ dated 8-2-2
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of the Circle it 1is prayed that ithe

L

to the Head
Honourable  Tribunal ke pleazed to order  for

production of the records.

. .
Rovvordw N wtsd TAIRnm,

Thet, the applicants beg to s=stste that the

dizciplinery proceedings against the members of the

the respondentz have taksn a dizciplinary
atand against the officers in the subordinate cadre

tion asnd have

&
]
H .
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including the wembers of ~the Ass

alzo 3tarted dizciplinary action in  larges 3cale
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the cause and scope of promotion of the members of




; 10

10 wearaz and which has also not been substantiated
w high level inguiry. Some of the memberz of the
Azsociestion have been issued with . formal charge-

—

sheat under Rule 14 of CC5, CCAR Rules 1865, 1

-
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and injury to the members of the Asscciation and
dizcriminatory =tand in this respect, without any

bazis and without support of investigetion report 1z

Pty

viglative of sll principles of law, Justics and

Bdministrative fair-pliey. The stand of the

Reapondents i3 not just and fair.

4,14, vThat, some of the memberz of the Azzociation
are already due for promotlon to the next
. =cales of the respesctive posts, but Associstion has
come to  know  that  due  to | contemplarion of
dizciplinery proceedings by way of izsue of charge-

~

sheet under Bule, 1545, their promotions have beer

ol

ot
g
(g

held up and this haz caused high prejudice in
matter “of ° promotion of  =ich  wemberz  of  the
Azsociation, auch  actieon 1s  arkitrary and  not

supported by procedures e3tablished by law.

4,15, That, in this connection the Asszociation beds

to state that they have made contact3 with the

branches of other Circle to have a correct and clear

!
r
.’



)]

picturs in matter 30 that the matter may be placed

clearky'ﬁﬁd‘c&rrectly hefore the Heon'ble Tribunal.

R

™.
a1l

¥

<

the F.V.C. Insulated Twin Gelvanized Steel Drop

a4
i1 %
at tﬁa approved rate of J & K - Circle were adopted /V’

azpondenta. It i reitersted That conzidarving all

r'::

these aspects, and after The ChI inguiry, the ma;ter
was dropped by an administrative warning to the Hesd
of the Aazam Tircle. The Aszociation states thet no
SUﬁh~ul sciplinery action has been initisted sgeinst

the membsrs of Lh

e Telecommunicetion Enginesring

Sepvice HSEQCiEtlDH of other Circliezs where the

procedure.

That,  tha spplicant He.l has submnitted &
repressntation dated 22-02-200Z to the re3ponden
Nzl 3 highlighting the factual positions and

regquesting for doing justice 2¢ the membera of the
Asszociation and sgeinst the discriminatory attitude.

5h
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Copy of the representatlon dated

FR-Q2-200Z7 iz annexed hereto ang

marked s= ANNEJURE - ‘E’.

5. GRCOUHNEDS OF RELIEF WITH LEGAL

membera of <the as2ociation i= dizcriminatory and ig
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.3. For that, the members of the Azgocistign are not

gll responzible in the shove matter of purchase during
1882 =and. they hed no =scope of duty in the maiter of
render.

T.4. For that, the respondents dizcriminatory whimzical

|' [.
ot
et
joni g
g

gnd srbitrery ection after long 10 years &ds
membhers of the hasccistion shall effect their promctions

prospects adversely.

- Contd..
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. For that, the decision of put;hase was taken by the
top officials, and the responas
view in the matter asnd clozed the matter by‘ izzuing only
gdminigtrative warning €2 tjg Head of the Aszam Circle
oA -

hut in the casze of members of T.E.S. {I} Assem Circle

the respondent have desglt with differently wnich 18

viclative of principles of equality and adminlstrat ive

i
)
Lxl
3
oo
bl
(ol
g
s
v
e
=
o
o]
5t
N
5]
o
b
"1::.!
w2
(A
w3
(2
L

There is. no remedy undey any Rule and this Hon'ble
Trivunal iz the only forum for redreszal of the
grievances of the applicants. The applicantzs filad &

representation dated 22-02-2002 before the Rezpondent

MNo.2 above SdD t, however, no action has been taken on
the zame.

7. MATTERS HOT PREVIOUSLY FILED OR PENDING IH OTHER

COURT:
7 have not filed any

other case 4in &ny Tribunsl, Court or &ny other forum

e e e e

'MJN N\
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§. RELIEF SCUGHT FOR:

Under the sbove facts and circumatances of the case,

the applicant prays for following reliefs :-

§.1. - The respondents be directed to review all the

’QJﬂw}Qv~aA\A/ :XU\LQ: ’f25r3~&{:j
e

gspects in the matter of purchaze of P.V.C. Inzulsted
Twin Galvanized Ztesl Drop Wire in 18%2 in an objective
manner in the context of the above factsz.

-
g

2. The respondents be directed not to give effect to

e

the charge-sheets igsued. in reference to the above

purchases of 1982 discriminately against the members of

the Azgzociation.

8.3. The promotions due to the applicants be not withheld
Jdelsyed on contemplation ~of disciplinary | actions/
8.4. Any other relief/ reliefz the Hon'ble Tribunal may

deem fit asnd proper.

The above reliefs are prayed for on the grounds

i

tated in paragraph 5 sbove.

9. INTERIM ORDER PRAYED FOR: . . .

During the pendency ¢f this spplication the
applicant prays for the fellowing relizf.

Contd..
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©.1. The Respondents .be directed not to give gffect to

-,

the charge-sheets vide No.Vig/s Aszam/ DISC X¥I1I7 dated 8-
7-20062 in the above matter of purchase of 1832
discriminately agaeinst the members of the Az=ociation,

and not te withhold promotion or contemplation of

disciplinary proceedings/ charge-sheers.

10. Thiz spplication has been filed through Bdvocate.

11. PA}%TI(:UI;AFKS OF IPD:

. DATE  : -

3. EAYABLE AT: - GUWAHATI.

. Contd.. VERIFICATION.




I, Sri R. Dutta Choudhury, aged sbout 5o VERNS,
Circle Secretary [TESA (I)] Aszsam Circle, Guwahazi—?,‘de
h=_-r~:~}_ verify the 4“6’22?5'.2':738 o _:'gragrag}uﬁ L fo !, 0D hlST
aré true to my Knowledge, and paragraphs e /&
belief to be true on legal sdvice and that I have

b i.

not suppressed eny meterial facts.

ﬁva-5¥>¢\ S}\ALQT

Signature of the applicant.

.
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Bharat Sanchar Nigam Ltd: :i°

( A Govt. of India Enterprise)
0O/0 The Chief General Manager -
Assam Telecom Circle, Guwahati-07.

No, \’i ssan/stc XVI1U14
i S MEMORANDUM
aln 00/) 1) §)n Chotc*\‘aman Sinha, SDOT Barneth Road, under TDM Bongaigaon s
S hereby .nfo ‘med that it is proposed to hold an inquiry against him under Rule-14

o Q" the Centxal Civil Services (Classification,Control and- /\ppeal) Rules, 1965:The
T : S'Jbslanu, of the imputations of misconduct or misbehaviour in respect of which
tﬁc inquiry 1s proposed to be held is set out in the ¢nclosed statement of articles or
chmgc (Ann(:\urf*-x) A statement of the nnputanom of misconduct .

. nglsbehavxogr in %upport of cach article of charge is enclosed (Annexure-11). A lxst

of documents by which, and a list of witness by whom, the articles of charge are

i ptoposcd to be su<tamed are also enclosed(Annexure-111 and 1V)..
" 2) Shri_Chote Narayan Sinha is directed to submit within 10 days of the receipt of
i this meniorandum a written statement of his defence and also to state whether he

B desires to be heard in person.

3) He is informed that an inquiry will be held cnly in respect of 1].o;e articles of
charge as-are not admitted. He should thcrctore specxﬁcally aamlt or deny cach
articles of charge. ! '

4) Shri_Chote! ‘Naravan_Sinha is fuither informed that if he dOLS not subsmnit hls
written <tatcment of defence on or before the date spemﬂed in-para-2 above, or
does not, appcal in person before the inquiring.authority or otherviss fails or
refuses to: comply with the prViSlOﬂS of Rule-14 of CCS(CC A) Rules, 1905, or

the orders/directions issued in pursuance of the smd rule thc mqmnng 1ut’1-3r1’y

e may hold:the inquiry against lim experte.

. e 5) Attention of Sri_Chote Narayan Sinha is invited to Rulx, 20 of the Ceatral Civil
Services(Conduct) Rules, 1964 under which no Govt. Servant shall bring or
attempt to bring any political or outside influence to bear upon any superior
apthority to further his interest in respect of matters pertaining to his service under
the Government. 1f any representation is received on his behalf from another

L person in respect of any matter dealt with in these proceedings it will be presumed

o that Sri_Chote Narayan Sinha is aware of such a reprcscntanon and that it has

E been made at ius instance and action will be taken agdmst him f‘or v:olat,on of
Rule 20 of the CCS(Conduct) Rules 1964. S

6) The receipt of the memorandum may be acknowlcdgcd

ri Chote Nam) an Sinha,
SDOT Barpeta Road Chief General Manager

O/0TDM Bo_nrgn‘igaon . Assam Telecom Circle,Guwahati-07.
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ANNEXUREL 4 ‘ s
| ARFICLE o"u' RGE FRAMED AGAINST SHRI CHOTL NAIMYAN Smm

SDOI BARPETA ROAD. UNDER TDM ISONC/\IGAON

: r,

That the said Shri C.N.Sinha, while functioning as’ SDOT Bwrpeta road durmo
1992 received 23.5 km PVC Twin Insulated Galvanised Steel Dropwire from SDOT

Bongaigaon, vide issue voucher no.201 dtd. 8-5-92 despite the fact that he could not .

produce any proof for utilisation of the said wire, nor the said stock was found physically

present. A
. : “; .
The above acts of Shri C.N.Sinha caused a huge unduc financial loss to the tune

of Rs. 1,79,280/-" ‘to Telecom Dcplt on account of payment '-C"j‘ " bills of M/s

B.R. blcctncals

Thus shri C. N Sinha due to his aforesaid acts f"ulcd to mumtmn absolute integrity
and devotion to duty an thereby contravened the Rules o{’3(l)(:) & (i1) of CCS(Conduct)

Rule, 1964. 4 ' EEH
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P ~*'CHIEFIGENERAL MANAGER
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\\ 1/ .o ; GUWAHATI 07
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|

AMPUTATION IN SUPPORT OF ARTICLE OF CHARGE
MADE AGAINST SHRI CHOTE NARAYAN SINHA, SDOT BARPETA ROAD

i UNDER THE TDM BONGAIGAON, -~ . = . |
N : o T .

That the Shri‘C.I}I.Sinha was functioning as SDOT Barpeta Road during 1992. His
main duties and resporsibility as SDOT was efficient working ‘of all lines and office in .
his sections and exercise efficient supervision and control Jof staff placed under his

s

w... contorl, alongwith other:works. b

. ' | That séid Shﬁ;‘iC.N.Sinlla received 23.5 km PVC _:in:sulafe'd galvanised steel
..+ dropwire from SDOT Bongaigaon, vide issue voucher no. 201'dtd. 8-5-92 and had failed
1 to make entries of the stores in the relevant receipt and issue sheets (Stock Register) as
.+ prescribed in rule 338 of P & T Mannual Voloume- X and thereby contravened para 334
k. of P& T Mannual Volume-X. -

il . L : i

fl ) That said shri _C_;iN.Sinha could not produce any issueslips in proof of utilisation

1; of the said dropwire nor could produce any pfoof for _issgahc:e ;of the said stores, as
: ::::i .. required under parag 222:fand 223 of P & T Financial Hand Boo}f?yolumc HI part-1L

That, the above;acts of Shri C.N.Sinha caused hugé uftidue’»;ﬁnahéxalgij9§§: to the "

! tune of Rs, 1,79,280/1:_?:&;5;7‘clecom Deptt. on‘account paymentbllltls,of M/s BRElL ctricals,
New Delhi. §‘ B WP A L PO

W SR A T
The above commussion and ommission of Shri C.N.Sinha’is highly unbecoming a
i public sérvant and also he failed to maintain absolute integrity and devotion to his duty

. which contravened the provisions of Rule 3(1) (i) & (ii) of CCS(Copduct) Rules’1964.
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O ANNEXURE-1
L LIST OF DOCUMENTARY EVIRENCE BY WHICH THE ARTICLE OF
5 CHARGE FRAMED AGAISNT SHRI CHOTE NARAYAN SINBA SDOT
R B\RPLJ\IN)U)UNDEPKIUJTD\IBO\CAﬁG\O\Lﬂv’PROPOSEDWT)B

1) Vr. No. 27 dtd. 2-5-92 (Bill No. 294)
~ 2) Cash book No. 102 for the period 1-4-92 to 30-5-92 (nclcvant page No. 48) O/0 -

SR ' TDE Bongaigaon, %
L 3) Counterfoil of cheque book SEL.No. 174101 te 174200 O/0 TDE Bong,mgaon e
e - .74) Estimate file No. WT-5544/92-93 O/O TDE Bongaigaon. , -
i ~-5) Estimate fite No. WT-5549/92-93 O/O TDE Bongm;,aon o %
+0) Stock Register of SDOT Bongaigaon
«~7) Voucher No. 201 dtd. 8-5-92 ;
. 8) Stock register of SDOT Barpcta Road ¥
9) Swamy’s oomplntlon of Posts and Telegraphs Hand Book Volume-1 (General) - ;
10) Post &'T clenraphs Financial Hand Book, Voiurm 11 Pt. 11 _ f
I'1) Schedule of Financial Power 1993 | o : 3
e 12) Swammy’s general Financia! Rules, L | o
IR 13)P &T Mannual Volume ~X. Lol , ;
l i ' T P
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ANNEXURE -1V

LIST OF WITNESS BY WHOM THE ARTICLE OF CHA RGES FRAMED
AGAINST SHRI C.N.SINHA. SDOT BARPETA ROAD UNDER TDM
BONGAIGAON ARE PROPOSED TO BE SUSTAINED.

1) Shri U.Sargiary, Chief Accounts Officer, O/O TDM Bongaigaon.
2) Sh. M.K.Saha, sdot Barpeta Road.

3) Shri P.K.Ghosh, SDOP Bongaigaon.

4) Shri Jagadish Ch.Das, Lineman, 0/O SDOP-1 Bongaigaon,

5) Shri M.Sharma, Inspr, CB/ACB Guwahati.

T .
L hen Sy e e e e o

X~
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Bharat Sanchar Nigam Lid.
( A Govt. ol India Enterprise)
0O/0 The Chiet General Manager
Assam ‘T'elecom Circle, Guwahati-07.

No. Vig/Assan/Disc XVI/6 Dated, ¢,-2-2002,

To

v 7Sri D.N.Baishya, (G.S.

)

2)

3)

4)

)

0)

MEMORANDUDN
Shei DN Baishaye formerly SDOP Dispur_and _now_ADT(MIS) /O _CGMLT
Guwabhati is hereby informed that it 1s proposed ko hold an inquiry against him
under Rule~14 of the Ceniral Civil Services (Clas.\l.@calion,C()nlrol and Appcal)
Rules, 1965, The substance of the imputations of M dgeonduct or misbehaviour in
respect of which the inquiry is proposcd to be Il is set out in the enclosed
statement of articles of charge (Annexure-1). A endanent of the imputations of
misconduct or misbchaviour in support ol cach wticle of charge is enclosed
(Annexure-11). A list of documents by which, and a list of witness by whom, the
articles of charge arc proposcd to be sustained are also enclosed(Annexure-t and
V).
Shri_D.N.Baishya_is dirccted to submit within 10 days ol the receipt of this
memorandum a written statement of his delence and also to state whether he
destres to be heard in person.
He is informed that an inquiry will be held only in respeet of those articles of
charge as arce not admitted. He should, therefore, specifically admit or deny cach
articles ol charge.
Shri DN Baishaya is further informed that if he does not submit his written
statement ol delence on or belore the date specified in para 2 above, or does not
appear in person before the inquiring authority or otherwise fails or refuses to
comply with the, provisions of Rule-14 of CCS(CCA) Rules, 1965, or the
orders/directions issued in pursuance of the said rule, the inquiting authority may
hold the inquiry agammst him experte.
Attention of Sri_ 1D.N.Baishya_is invited to Rule 20 of the Central Civil
Services(Conduct) Rules, 1964 under which no Govt. Servant shall bring or
altempt to bring any political or outside influence to bear upon any superior
authority to further his interest in respect of matters pertaining (o his service under
the Government. 16 any representation is received on his behalf” from another
person in respeet of any matter dealt with in these proceedings it will be presumed
that Sri DN Baishya is aware of such a representation and that it has been made
al his instance and action will be taken against him for violation ol Rule 20 of the
CCS(Conduct) Rules 19064,
The receipt of the memorandum may be acknowledged.

|

Hvery

ADT(MIS) /’Chicf'(;cncr:d Manager
O/0 CGMT Guwahati. &‘&ss:nn Telecom Cirele,Guwahati-07.

M0 cl/;\/o L7
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ANNEXURI-1

: i'*
ARllCl l' QF Cll/\RGl‘ FRAMED AGAINST SHRI D.N. BA!S![YA
I‘ORM!' RLY SDoPp l)ISPUR AND NOW ADT(MIS) O/Q CGMT, CUWAHAII

That thc said shr D.N. Balshya while fuictining as SDOP Dispur dunngj the year
1992 committed gross misconduct in as much as he forwarded bill No. 581 dtd. 19-9-92
of M/s B.R.Electricals, New Delhi to the TDM Oflice for payment without challans
which otherwise should be submitted as per the conditions of the purchase orders. He
also wilfully certified receipt of 25 Kms. of drupwire in the said bill without putting any
dates though receipt of the materials had been entertained in the Stock register on 27-10-
92. He also received the said stocks on 27-10-92 after the expil'y of the delivery period.

Thus, Shri D.N. Baishya due to his alorcsaid-acts failed to maintain absolute
integrity and devotion to duty and thereby contravened Rules 3(1) (i) and (i) of

CCS(Conduct) Rule-1964.

l?» - ) I $ )
(G.S Q1 mvfl‘{

CHIEF GENERAL MANAGER

/ASS/\M TELECOM CIRCLE
(JU\V/\H/\I - ()7
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ANNIEXURE-1}

S"l‘}/‘\'l:ICl\"l ENT OF IMPUTATION IN SUPPORT OF ALLEGATION MADE
AGAINST SHRI D.N.BAISHYA, FORMERLY SDOP DISPUR AND NOW
ADT(MIS) O/0 CGMT GUWAHATI. o

| '!'hal 'thc sqid shri ID.N.Baishya was functioning asAsdop dispur during the year
1992, His main dutics and responsibilities as SDOP Dispur are as under -

1) Over-all Incharge of the sub-division relating to maintenance, devclopment of
‘ lelecom networks. .
1) Planning and administration of the Sub-division.

- i) supervision of the subordinate stalTs for proper discharge. of their day to day
oflicial works.

‘ " The following purchase orders were issucd f’avouringﬁM/s B.R.Electricals unde rthe
signatures of shri B.K.Deori, the then DE(P&A) aller the approval for purchase by Shri -
Kranti Kumar,.the then CGMT guwahati for supply of the dripwire making the consignee
te SDOP Dispur, - '

SLNo. Purchase orders and dated | Quantitics Consignee
1. ;\’\’S-700/LP/Dr0pwirc/‘)2-93/7 . 25 Kms, SDOP Dispur.,

~did. 18-9-92.
‘The terms and conditions among otligrs of the said gux*cllasc orders are as-under ;-
I Delivery to be made-within 15 days froin the date of receipt of the purchase order.

Bills in-triplicate should be submitted with challans duly acknowledged as a token
of receipt of the goods to the TDM Office through the consignees. - '

" Copies of the above said purchase order was given to SDOP Dispur for information. |

- and taking delivery oftlic goods. However, Shri D.N.Baishya had forwarded bill 581 dtd.

19-9-92-vide his letter No.. W-5/92-93/2 dated 6-11-92 against the above said purchase
order of M/s B.R.Elcclricals (o the TDM Ollice without any challan in clear violation to
the conditions laid down in the said purchase order. ' ' T

Shri D.N.Baishya has also certificd reccipt of' the stocks without putting any date
though receipt of the stocks had been entertained in the Store on 27-10-92.

- Shri ',D.N.Baishya wilfully had reccived the said 25 Kims on 27-10-92 from the

" Store of SDOP Central afler the cxpiry of the delivery period of the purchase order,
- which-should be received on or before 18-9-92.

a4



- as- 4
‘ Thus, by his above acts Shii D.NBaishya failed to maintain absolule interrity and
devotion to duty thereby contravencd the provisions of Rule-3(1)(i) & (i) of
- CCS(Conduct) Rules 1964,
s et - s e N i e e T LI LT L T \ o g e L 4 e e s T SRS WS b
' ANNEXURE-111
LIST OF SOCUMENTS BY WHICH THF ARTICLE OF CIARGE FRAMED /
AGAINST SHRI D.N.BAISHYA _FORMERLY SDOP DISPUR NOW ADT(MIS) ‘
0/0 CGMT GUWAHATI ARE PROPOSED TO BE SUSTAINED.
1) Purchase order No. WS-700/LP/Dropwire/92-93/7 did. 18-9-92 {
- 2) Bill No. 581 dtd. 19-9-92 for Rs. 1,90,723/- of M/s B.R_Elcctricals, New Declhi for -
supply of 25 kms of the said PVC, Dispur to SDOP Dispur agaisnt P.O. No. WS-
© 700/LP/Dropwire/92-93/7 did. 18-9-92.
3) Letter No. G-5/92-93/2 dld. 6-11-92 of SDOP Dispur addressed to ALE/Admn O/0
. TDM Guwahati. : ' '
4) Notings in the note sheets of file No. WT-2710/92-93 at page nos.1,2,3,4,5,6 & 7.
.. %) FileNo. G-5 of SDOP Dispur.
© 1+ 6) Stock Register of SDOP Dispur.
~7) CVR Reddy’s Telecom Financial Power and procurements. '
. .8) Swamy’s compliation of Posts and Telegraph Hand Book, Volume-1 (Gcncrql)
9) Posts and Tc]egrab_h Financial Hand Book, Volumne-111, Pt.]

'100)Schedule of financial Power, 1993.

10

102) P & ' Manual volume X.

)Swamy’s general Financial Rules.

et 7m0 NI ~’~“§‘~,—__-~;—1—v’;‘-=—'w—-~:r:;9\¢
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ANNEXURE-1V

_5.lJSTOF\VHNESSBY\VHOWVHIEARTKHE(H?CHARGEFRAMED g "
AGAINST SHRI D.N.BAISHYA FORMERLY ADOP DISPUR NOW ADT(MIS) | o

0/0 CGMT GUWAHATI ARE PROPOSED TO BE SUSTAINED.

1) Shri A.$.Deb, SDE, CTSD, Guwabati.

2) Shri $.Taid, DE(Planning) O/0 GMT Guwahati.

3) Shri C.K.Das, Sr. AO Cash O/O the GMT, Guwabhati.

4) Shri R.N.Singh, Storc Lineman of SDOP Dispur.

5) Shri Durga Prasad Rai, Store Lincman of SDOP Central.
6) Shri Ng. Khamrang, Inspector, CBI ACB Guwahati Branch
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2)

* desires to be heard in jerson.

3)

>)

.——26.—

Bharat Sanchar Nigan Lid,

( A Govt. of fadia binlerprise)’
/0O The Chiel General Manayer, o S
i Assam l(,lu,om(uc.a} Guwahal ‘(1);7."? o " v SN
\,‘ﬂfvg/:} : +iated, 5-2-2002. |

B
R .
. .

; MI*MORAND:-M .
Shri Atul Sharmd formerly AE(PIg) O/O TDM Guwahati. and now SDE(AT) O/O

CGMT Guwalati is nereby informed that it is proposed to hold an inquiry against

him unc‘er'Ru'lc 14 ¢f the Central Civil Services. (Classification,Control and
Appcal) Rulcs 19605 ke substance of tha  imputations- of misconduct or
misbehaviour in reapsct of which the inquiry is proposed to be held is sct out in
the cnclosed starement of articles of clmrg,L (Arnexurc ). A slatement of the
imputations of rmiscenduct or misbehaviour in support of cach article of charge is
enclosed (/\nncw'r it). ’\ list of docurants by which; and a list of witness by
whom, the avidsles of charge are preposed Lo be sustained  are dlbO
ciiclo! (.(/\nne,. ge-Hyand V). '

._Sb_}j___4}_&14.‘*“&!).3.(33_21“_I.‘., directed (o submit within 10 (hys of the receipt of this

mw"‘-"andum a wrigien siatement of s delt nee and cllb\) 10 state whether he

e is 'nlormul that an mquny will be
charge as areno! zumilted. He should,
articies of charge . 3 : ‘
Shri At nl,‘-‘lmra:;;;'f" further informed that if he does not submit his written
stalementoldelence on or belore the date: <"\~‘r‘lﬂa diin para 2. ab(*vu or does not
appear int uus[on belore the inquiring uulhou'y or othuwnsc fails or refuses:lo

“
1e
fl
l

wefore, specilically admit or deny cach

comply wullh '{hc provnslons ofr Rule-14 ot ((S(C( A) Rules, 1965, or the

orders/diréclions issucd in pursuance of lh(, said tule, the n.qunm;, authorily may
hold the mqun_) aganst fim cxpul(,

Attention of Sri_Atul Sharma_is invited to ,Rule "0 of the Central Civil
Services(Conduct) Rules, 1964 under whicik no Govt, Scrvant shall bring or
Catlempt to bring any political or outside willuence to bear upon any superior
authority to further his interest in respect of watters pertaining to his service under
the Governmert. H any representation is 5 «eived on his behalf from another
person in-respec: of any matter deall with in these proceeaings it will be presumed
that St Atul Sharma is aware of such a IC|H(,°('IH¢1U()I\ and that it has been made at
_his instance and action will be taken agdine: him f{or vmm on of Rule 20 of the
" COS(Conduct) Rutes 1964 -

6) The receipt of the memerandum may be sckinvwledged.
, _ s .
I ' ‘ ‘1 il
r ’ ' ' t
Yo /,/ . : , ([
\/Su Atul ‘*lunm ‘ ((; 5.0V L()
ALY - Chief General Manager
()/0 CERMYT Guavehati. _sean lf‘lccom C s;clc ("u\mu‘m O
Ny
[}
"1 \‘\ (’
.i . ¢ [l!”” :

lc‘ »:-n\y.ih';rcs".;‘)cc:' of lhosc articles of

. E »"1}?
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ANNEXURI-T ‘;

Y ARTICLE OF CHARGE FRAMED AGAINST §11Ri ATUL SHARMA
© FORMERLY A/PLANNIMG, O/0 THE TUE TDN GUWAHATLAND NOW
. SDE(AT) /0 CGMT GUWAHATL .

© That the said Shri Atul Sharma whiie functioning as A&/Planning in the office of
“the TDM Guwahali during 1992 commilted gross misconduct, in as much as he processed
~all the proposals for purchase of PVC insulated twin galvaniscd steel dropwire from M/S
'13.R.Electricals, New Delhi 2t an exorbitant rate of Rs. 6,999/- per Km which-was the

Clapproved rate of J & K TeleoemCircle, despite the facts that the said dropwire was not

;ilz:;:j;.)rovcci by DOT bcing_1‘191)-5111:1(}z1rd Gne. not evaluated by TEC nor inspeeted by QA
Jand without obtaining non-availapility certificate from C'15D Dispur and when there was
“no requirement of the iteins. He also processed all the bills submitted by M/s
'}’;B.R.E'lcctrical‘s when thé:g;";’.m‘.'.c were not accompanied by .-ghalkum with. defective
Felialtans, before sanctioned of cstimates/without valid catimates fand nx somce instances
| 1‘ these snow his malalide in.ention to oblige {or the illegal
‘yuichases thereby causing unluc isse to the Deptt. to the wine of Rs. 23,314,729.98.

; . o ‘ . L B
Thus, St Atal, _S‘l.{jarmz'. duc 1o his  aforesaid acts faled to mamtain absolute

*integrity and devotion (0, duty and thereby contravencithe provisions of Rule 3(1)(1) and;

7 4ii) of CCS(Conduct) Ruleti 904,

G.SIGROVER

CHIEF GENERAL MANAGER
4d _ASSAM TELECOM CIRLCE
e - GUWAILTTI-07.
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s | - ANNEXUR-1T :
. CoL L ' \

STATEMENT OF IMPUTATION (N SU PROFE D ALLEGATION MADE i1
ALAINST SR ATGIGS ARMA FORMERLY ARVUANNING Qi) THE THEN
T, (;UWAE}_ 1LAND NOW SDI(AT) O/6) GO GUWATIATL |

o
ey

3 Fhat the said ShritAtcl Sharma, wiile functionig as AL/planniig in the Office of
S TOM Guwahati durinig 1992

2 » . had processed all the preuosals [or purchase of PVC
o ovinsalated twin galvaniscd - steel dropwire from M/s L3.R.Llectricals, New-Delhi at an
©exorbitant rate of \R5.6,999- per Kmi which were subsequently approved by shri
UYL Kataria, TDM and:shri Kranti Kumar, CGMT for /51al 378 Kms. While processing. -

oo the said purchase, he has failed to see and point out ‘the following - points as-
FEALEPlanning ;- L - : '

1) That, the -said-a.;(;jg:qp‘\xirc of M/S BH.R.Llcclircals was not an approved item of .
DOT being non-standard, not evaiuated by TEC nor isispected/tested by QA Wing
of DOT and hence not authorise to purchase by DO?Wl
. 2) That, linc store-malerials, including overhcad wire was a stock item and during
e 1992, the same were pirchsed centrally, procured by CGMT’s Calcutta and
supplied to field stall threugh CTSD as per requireiments. | o
That,ron-availablity ceriificate from CTSD, Dispur was required to be obtained.
That, there was‘n'p de centralisation of orders lor ;;’s’txrxéj{:gsing any typeof PVC
insulated G.1 Wire from DO , o ’; o R :
That, during the' relevant period, there was 1o rui';s'/é_,’ir"c‘uia'fs cie of DOT for -
- adopting tender ratcs approved by other Circles, BRREE A g
) That, there was Ty ‘{:'(f:(wif(;inr::m.*; of the said items m i

1
g

, . & Subsdivisions, 't .
0 be made within the [inancitiani of the purchasing-authority =,

that, the purchase ‘
LTI . . il e .

e and by followings tendering formalitics and other releslaid dovwn by the Deptt,
v for purchase of store fems, : 7 S

",v' 1'1‘ ’ . ‘ v.‘v-_:u, ' ) “ . ) :. . .
- o Shrt Atul Sharma also had processed for payments of the following bills submitted by
©2M/s B.R Electricals agaisst the sipply of the dropwires - -

bl'\'o Bill No. @Dtd. © Quandiiy Amount © - Rale

LT 237dud, 5-3-92 . 26 Kms Rs.1,98,351.06 = Rs.6,999/-perKm+taxes

TR} 238 did. $:3-92 26 Kms - Rs. 1,98.351.66 -do-
239 did. §3-92 eme26,Kms  Rs.1,98.351.66 "-do-
48did 8592 100 Kms MR 62 891 00 - do
349 dtd. ?21-5-92 O 25Kms - Rs.1,90,723.00 -do-
350 dud. #1-5-92 - 25 kms Rs. 1,90,723.00 -do-
351dtd. §1-5-92 25 Kuns Rs. 1,90,723.00 -do-
352.dtd. 11-5-92 25 Kius Rs. 1,90,723.00 -do-
S8Tdid. 19-9-92  © 25 king Rs. 1,90,72300 -do-
579 did. 19-9-92 - 28 King Rs. 1,90,723.06  -do-.
578 dtd. 19-9-92° 25 King Rs. 1,90,723.00 . -do-

o200 580 .dtd. 19492927 25 Kins Rs. 1,90.723.00 -do-

e U Total - Rs. 28,83,729.98

i sy ,.,

: g g '
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)
While nraeessing the abowe bitis shri Atul Sharma had tailed to sce and pointout

i the fottowing deficiciteies i the bilis - ' o S

1) That, nore of (he bills  were accompanied - by aclivery  challans duly
acl\nbwlcdgod as a token of m,upt??ol the materials whuh was vequired as per
the clause laid down in the gurchasé orders, o

n That, biii- No.* 580 did. 19-9-92¢ was with Jefective chaltan i.e. without
mentioning the truck No. which tra_ﬂsponed tie mauterials, o

iy That, bills could not be passed vefore sanctioned of CSilmdlCa/Vanld estimates

and withou! esti: males.

That, the sonsignees received the ma(crmls after expiry of the dohvcry pcnod

and thc concerned consignees had certificd receipt!of them nn’.cudls in the

bl]ls without p(ﬂ’txng any Jate and page I\m of the ot:ocr. Re;jlsler ;




b S Wik vrocessing the abowve bitls shii /\lul Sharma had LUILJ to sce. and pointout
< ke following doficicicies i the Liiis - =
) That,- nore “of (he vills  were  accompanied I)y* (lchvuy ch.:llanx duly
' dcl\nowlulh(‘d as a token of mcup{fol the materials whu,h was ;equnul as per
the clause laid down in the purchasg orders. | ‘ o
That, biii- No. 580 did. 19-9-92¢ was with Jefective chaﬂan .8, withouL

¢
¢
T
}
i
[

“‘)‘
| mentioning the truck No_ which trafisported thie wiatarials,
" iy That, bills could not be passed before sanctioned oA estimates/valid \,bmmtc,s
and withou! estimates.
: iv) That, the aonz,chcs recetvad the nm(umls aﬂr‘x r‘\,my of the dohvcry pcnod
|

and the concerned consignees had certified receipt ! o{ them nntcnals in the
~ bills without pulting any Jate and p page I\os ol the QthCr. Rebxslcr '




i
i

& B B e N A Bt e bmmaene 4o

A
BRRT]
el
i

HE LIS
M
P

R I

— 36~

ANNIEXURE-1}1

| :‘I;‘: l IST ()I' l)O(‘l MFN I‘S BY WHICH THE ARYIC i,x, ()’“(‘H/\R(‘l‘ PR/\MI' D

GAISNT SHRE AT

HARMA FORMELY ALPLG) ()/O TDM. GUWATIATI

{

'. © AMD NOW SDE(A

O/0 CGCMT GUWALIATI AR X’R()I’OSI' D l() B

L.

A

16 SUSTAINED.

"'.:—_.-Q— e

Letter No. umfz/.G;J Wire/1921-92 did. 30-11-91 of M/s BZR.EIectric'ais, New
Delin, ' ' R o

Letter Ne, B“r/(rl Wuu;‘)‘) 92 dtd. December FO91 of Mi/s B.R Electricals, :
Letter No, W§- "()O/l PIPCIVAT-92/60 did. 3-2-92 of Asstl.enginzer (plg) O/0
TDM Guwahati, © : A

Letter No. WS-700/Lb/py. IVI91-92/76 did. 21-2-92 of Assit. Engineer (Plg) 0/0
TDOM Guwahati, . : ,

Leller No, \)\-!/91-92/4] atd. 22-2-92 of SDOT Rangia addressed to-the TDM
Guwahali,

ielter No. E-t ./9! 97 dre. I -2-92 of AE eperational Borhar addressed to (he
DE(Plg) O/0 1D A Guwalbiati. File No. WS-700/1, 004 S0PV

Letter 0.D-1/91- 02 dld 25-2 22 of KI)()I/Kamm 1 (l(\_n’q)(.,(i to DEWP&A) 0/0
TDM Guwahati .

Purchase order ‘\Jo WE-TCOLEIPLIVION-92/79 did, :_.)4,-2-92 s1gned ‘by shri
B.K.Deori, DIE(PE, A) OO0 TLM Guwahati, . h -

Purchase order No' WS-TO0LL/PLIVIOI-92/%] dud.- ”5 2- 97 sn&,ncd b\ shri
B.K.Decort, DE (Pé\,/\) O/0 "THM Guwahali.

. Purchase order No i WS-700/Lp/Pt IV/}‘)I -92/32 dld :f>i77“)) slpn':‘d by shri
- B.K:Deori, DI (l’c\/‘\) O/0 DM Guwahati; ~ L T e

P Letter No. WS- /OO/; PIVI91-92/80 d(d 75—/ 92 sq,uu] by /‘xssll ng,mccx (l’lb)
- O/0 TDM (Juwalmll

Purchase  order ’\1() WS- 7()~),l’(lV/‘)1 ‘)2/I()1 ulv; fl 92 sagncd by shri
B.K.Deori ')Lf\}’&/\) Q/0 TDM Guwahati,

f.".L,(tter Ne. S-1/91-92/27 dtd. 23-2- 92 of SDOP ( Pr-.lral addres:;cd to Asstt,

Engincer(Plg) 9/0 TDM Guwsheii,

. Letter No. W-30/91 =92/6 dud. 18-2-92 of SLOP l)lsmu addresscd o '/\Li(i"ig) 0/0

TDM Guwahati., - "

 zetter No. WS-700/LP/PLIV/O1-92/102 did. 2-4-52 of Ass(* Engine: \x’lg) 0/0

TDM Guwahaii.

b Letter Mo. WS-700/LP/PLIV/SE $2/103 did. 4-92 of /*.sstt.Engin-eer (Plu,) 0/0
TOM Guwahati.

Notings in the }ml.c sheet of File No. WS-760/0.1/S 1 92/l’t v al - pagc nos.
9,21,20,27,28,29, 30,32 ,35.34,27 and 38,

Lelter No. $-13/91-92/6 did  26- -2-92 of SDOz Dispur addressed to Sh.
ALK Sharma, AE(Plg) O/0 TD# Guwahdli
Purchase order No.w WS-700/L0/% Vi91-92/12 did. 2. 5- 92 SIBHC(J by Sh,

B.K.Deori, DE(P&A) O/0 TDM Fu wvahatl,

-Letter No. Store-I/SDOP/West/91-92/6 did. 3-6-9 of CDO“ Wcst addxessul to

TDM Guwahat .
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21) Notings in the note sheets of {ile No, WS-700/1.P/V/92-93 at page nos. 3 & 4.

22) Purchase order No. WS-760/1. ’/Dro;)\wc/‘)z -93/4 dtd. 15-8-92

23) Purchase order NO. WS-700/LP/Dropwire/92-93/5 did. 16-9-92

24) Purchase order No. WS-700/LP/Dropwire/92-93/6 did. 17-9-92

25) Purchase order No. WS-700/LP/Dropwire/92-93/7 did. 18-9-92 :

26) Notings in the nore sheet of file No. ES-700/LP/Drcpwire/93-94 at page no.
1234&5

27) Bill No. 237 dtd. 5-3-92 of M{s 13.R Elcctricals, New Deihi for Rs.1,98,351.66 for -

© supply of 26 Kms of the said PVF“ Dropwire to SHOT Kamrup agaisnt .0, No.
WS-TC0/LP/LLIV/S1-92/82 did. 28-2-92

7281 Bit No. 239 dtd. 5-3-92 of M/r J3.R Electricals, New Dethi tor Rs. 1,98,35.66 for
supply of 26 Kmis of the said PVC Dropwire to SDOP Kemrup wmnsi P.O Ni. -
WS-700/LP/IVI91-92/79 dtd. 24-2-92. _

29) Bill No. 238 dtd.:5-3-92 of Mrs B.R. Electricals, New fDeihi for Rs. 98 ,351.66 Q
for supply of 26 Kms of the said PVC Dropwire (o 5t ‘”P Kamrup P \) No. \VQ—
700/1.P/IVIOT-92/81 did. 25-2-97.

- 305 Lelter No. D-1/9 1-92/4¢ did. 20-3-92 of SDOT Kanirup alongwﬁ,h cnclosures of

Bill nos. 227 did. 5-3-92, 23% dtd. 5-3-92 239 did. 5-3.92 of M/s
B.R Electricals addressed to DE(P&A) O/0 TDM Guwzhali, ‘ ‘
31) Notings in note sheets of the 2ill File No. WS-700/Lp/Bil! at page nos. 19,20 & .-
21, oy 1 .
32) Letter No. W l/l;'&t/92 03/3 «td. 13-5-92 of SDTP Dispur along,wxln cnclosures

of estimate addressed to (he DE{PEA) G/O H)M (JU\‘V(llldll L
33) Letler No. W'l"—,-l7:.17-0/92-3‘3/2 did. 19-5-92 ol Asslt. L..;Dm(.m (Pib) addrcsscd to

SDOP Dispur. | i '
34) Challan diud. 2-5- 9’7 in the letter head of Ms [3.R, Llcutlcal% for supply of 100. f

Kms to SDOP: Dlspm agaisnt P.O No. WS- 7()0/LP l’t:\’/()] 92/!04 dtd. 3"'

Alpril, 92 (Pholocopy) E
35)Challan dtd. 11+5:92 in the leiter head of M/s B.R. Electricals, for supply of ’75 .
Kms. to SDOP! 'Dispur against 1.0 No. WS-700/LP/PLAV/91-92/12 did. 2-5- 92’;:
(Photecopy). ]
363 Challan dtd. 11-5-92 in the lctter head of M/s B.R. I"‘\anals for supply of 25:
ks o SDOR )1spur agaonst 2.0 No. WS-700/L l”"i l‘/’91 -92/12.-dud. 2-5-92°
{Photocopy). ! i _
37) Challan dtd. 11- 5. 92 in the ietter head of M/s B.R. Llf‘clmals Ncw for supply of:_
25 Kms lo Sl)OP Dispur against P.O No. WS-700/L P/91-92 dtd.. 2-5-92-
{Photocopy). .
235 Challan dtd. 1t ‘3 292 in the lever hicad of Mg 53 RElectricals, for supply of 2
Kms lo SCOP- Dispur -agaisni 'O No. WS- TOILPHL. l\’/91 -92/12 dtd. 2-5- 9”‘ :
(Photocopy). . ,
39) Bill No, 348 did. ‘) 5-92 for R 7,62, 89!/— of s 2. Rl Icctncals fray sx.pply of
100 KM of the s(ud PVC Dropwire to \l)()l’ Dispur. ' -
/'u))Blll No. 349 cnld ll 5-92 for Rs. 1,90,723/- of M/is -."\"i.R,I_i!cc_lri(::,lls i'm' supply 0[1
25 KM ol the sa: glqil;!\/( Uropwire to SDOP Dispur. ¥ TS :
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H) Bl No. 45() dl("! FE5-92 for Rs 190723/ of Ny ‘H R B iu, i lls I()l supply or
25 kms of Hl(,k‘it{” PV Dropwire to SO Dispui ,.nl oo - i
42) Bill No. 351 dl(l' [1-5-92 Tor Rs. 1,90,723/- of H/s l? R 5 iutnwls lox supply ol

25 kms of the Saig LVC Dropgire to SDOP Jlspm | T"i-',

43) Bill No. 352 dtd1 F1-5-92 fnr Rs.1,90,723/- ot M/s 3. R E]Pctn"als for supply of - °

25 kms of the smd LYC nlropwm‘ to SDO‘ lna,)ku

44) Letler No. \\’ ‘)‘)(J/"" G3/4 dud. 18-5-92 of SDOP DbAlpr (\d(llcsscd o IDM
Guwahal. '

45) Bill No. 581 dtd;; 119-9-92 for Rs, | 190,723/~ of M/s B.R Elcctricals, Ncw Delhi For

t

supply ol 25 l\ms of the said PVC, Dispur to SDGP i)nspm agaisnt .0 No. WS-

700/LP/D|0pwuc/9 -93/7 did. 18-9-92.

406) Letter No. (G-5/92-93/2 dud. (w—} 1-92 of SDOP Dispur addzcsch to /\l /Admn O/O

THOM Guwahati.
47) Notings in the nolc sheets of file No. W-2710/92-93 at-page nos.1,2,3,4,5,6 & 7.
48) Bill No. 578 dtd. 19-9-92 for Rs. 1,90,723/- of m/s B.R Elcctricals, New Delhi for
supply 0f 25 kms of the said PVC I)m;&wm to SHOP West against .0 No. WS-
TONL ‘/D'(‘pwu(,/ 29304 did. 15-9-92!
49) Letter No. S-1/SDOP/Wi92-93 dtd. 6-11-92 ufb.)( P \\'cs{ lddwssui to DE(P &
A) O/O THM Guwszhati,

50) Noting in ihe Nolu sheet of the Bill H ile No. Wit 7()(;/9() 9], [, )P‘Wcsl at page
No. 19, ‘ ‘
S1Y Bl No. 379 did. 19-9-92 for 1,90,723/- 6f Mis B R, ,ucclmals '\L\V-DL“‘I A

52) Leter No. WS . 1192-93/22 dud. 6-11, 97 0i Sl)()l‘ La a’ddms«cu lo le DI (P(&./\)
O/0 TDM Guiwithiati, e

53)-Noting in the, Nolu Sheet )I the Blll [F I|C no. WNi- /OG/QDOP(L)

54) Challan No. 062 did. 19-9-92 of M/s B.R . Glecivicals New Delhi ,

55) Bill No. 580 did. 19-6-92 for Rs. 1,90,723/- of M/s R Liles tricals New Delhi

56) Letter No. $-3/B:lls LP/92-93/2 dld 4-17-92 of bDOP Central ac' ssed to

DE(P&A) O/O TDM Guwahali,

57) Noting in the Note sheet of the Bill File No. WM- 70()/5[)()1’/(,01111(\1/9l 92

58) Estimate File No. WT-2708/91-92 rchlm;:, to cstimate No. 2993 D(b)/92-93
of AE(OP) Borﬂnu

59) Lstiomale File No WT-2708/91-92 rclating to estin Jate No '7‘)92 D(b)/9’7 -93 of .

SDOT Rangia: ~

60) IFile No. WS-1 of SDOP Liast.

61) liile No. G-5 of SDOP l)nspm

62) Letter No. BRE/Wite/ASM/92-93 did. 13-5-92 ot M/s l} R. Liu,tnc(lls Ncw Dellu
addresscd to SDOY Uispur,

ok e o, WS- | ol {00 Wesl,

04) Iiic iNo. & '%/‘“"7 93 ol SHOP West,

65) Iile No. S- 319293 of SHOP Central; -

66) Stock Register ol 50 Dispur. - S

6/) %lod\ ‘{u_lstus ul SHGY West (2 Nos.)

HO IR

o



27 3f69) Stock Register oL SDIP Central (2 Nos) o
1 70) Voucher -No. 7‘)1‘“"11(0 23-5-92 against Bill Nu. 348 dlde 9- ‘3“2 10( M/s .

s
epmsl
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B.R Electricals Fo: ll{s 7 ,62,891/- Tor supply ol 100kme of 1’VC d IO"»MIC to SDOP s | §
x)lop'h : . o
71) Vouchers No. 790 dtd 23-3-92 against Bill No. 349 dtd 349 dtd: - 92'0(’ M/s

B.R.Electricalsfor Rs 1.90,722/- tor supply of 23 kmg ofPVC (hOl‘WH’C to SDOP
Dispur.,

- 72) Voucher No. 769 did. 23-5-92 against Bill No. 350 dtd i1-5-92 of M/s

13.R Llectricals for. l{a 1,9Q,723/- for supply of 25 k.n» ol P V(, dropwire Lo SDOP
Dispur.
73) Voucher No. 788 dtJ 23-5-92 apainst Biil No. 351 .dtd. 11-5-92 of M/s

B.R.Electricals for Rs. 1,90,723/- for wupply of 25kms of PVC dropwire to-
SDOP Dispur. P

'74)vouchcr No. 787 dtd. 23-5-92 against Bill No. 352 dtd. 11-5-92 of M/s

B.R.Electricals for Rs. 1,90,723/- [or supply ol 25 kirs ol ?VC dropwire Lo SDOP

Dispur, :
75) Vocher No. 638 dl(, 1i-11-92 against Bill No. 57& did. 19-9-92 of M/s

B.R Electricals for Rs. 1,90,723/- for supply ol 25 l\ms[ol" PVC Dropwire to

SDOP/Wesl. n SR :
79) Voucher Mo, 635 dtd. 1i-11-92 against Bill Ne. ’701(1 d. 1999” o[ M/s

R Elecuricals l‘or'l?g‘u. 1,906,725/ for supply of 25 wms: PVC dmnwnc ko bDOl

Last. ke ” |

-.‘ 77) Voucher MNo. 6.36 dtu 11-11-92 (\Ldlllst Bill No. )3’)1de 10 )‘)2 o[ M/s

B.R LElectricals f()r. Rs 0,9G,723/- for supply of'25 kms ¢ P.V(, lep" *(c lo SDOP
Central, oy --;-‘

78) Vaucher No, (,17 dud 02 'l‘nnsl' SHIEER RS SRI dl(l 100. ‘)7 ()f Mg
B R Eicciicals 101 Ks 1,90,722/- for supply o 25 tuns of l’\/( 'hupwuc to SDO¥

Dispur.
79) Receipt 'lc.\nowlv(lb(mr‘s‘, (l' ) 1i-11-92 of chi giue Mo. I66033 did. 11-11-92 for
Rs.7,62,892/- by Sh. K.C ‘* Sr. Marketing ilanager, M/s BRA Hlectricals.

80) Cash Book of O/0 TDM (,x walmln w.c.£30-3-92 to i1-5-92 at page No. 20. '

- 81) Cheque Bock No. 165497 dtdo 1-4-92 for Rs 595,056/ issucd by

ShM.C.Shara, AO Last in Svour of M/s B Electricals, N.Delhic

82) Cash Book of 0/0 TDM Guwabati w.c.[12-5-92 (o 25- 6-92 al page No..25.

83) Chieque No. 165600 did. 23-5- 92 for Rs. 15,25,782/- issued by Sh. K. N Sharma,
AQO Cash in favour of RBI Guwahati.

84) Cash Book of O/o the TOM Guwahali w. c[ 14-10-92 to 11-11-92 at mge' No.
97. '

~ 85) Cheque No. 166033 did. 11-11-92 for Rs. 7 ,02,892/- issucd by Sh. K:N.Sharma,

AO Cash in favour of M/s B.R Llcctricals, N. Dethin o :
36) Counterloils of(L heque NOs 166001 Lo 166100 wee. £3-11-92 te 1- 1'7 92,
§7) Counterfoils of chcquc nos. 165401 to 165500 w.e.f.10-3-92 to 4-4-92.
8%9) Counterfoils of cheque nos 165501 to 165600 w.e. r 1-4-92.10 23-5-92.
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v, Fﬁiirc?:tpr; .:(aﬁv,i- &)

- DOT N.Delhi along\\i t cneiosurces. ~ ,] S
2 91) Letter No. \/lf.',//\SSE'm’l/")) Vol-1/97- 9b/201 dld 9-8-99° of, 151l‘mcc oﬁnccr O/O
COGMT Guwahati, " ! R
- 92) Letter No. £ fu/2000 01/.43 did. 29-5- ”OOO of% A3, [‘eb SDJ" O/O DL CESD
~ Guwahali. “
-1 293 lelter No. - .(5120\)0 ()l’?( ¢td. 22-6-00 of sh. A.S. i')(‘b, SDE CISD (Juwalntl
Co9d) Letter No. E-43/C Bl/”()O" 200125 did. 29-576G90 oF Sa. AS. e, SDIEC Izi‘wl)
' Guwahati slongwith enclosures of ledger sheet w.e 1.28-8. 9? (¢ March 93 of Znut‘

s PVYC insufated Gt wire ( Sinyg gle

0 85) Stock ledger of 0.91 mm dia Cadmium Copper dropwire (Ra(c list No. l2()fl51
ol CTSD Guwahali w.e 1131297 10 8-10-92 (4 sheets).

l x,; -

))Iulu No. 9-5/08- \,/! 'Hi atd. 13-4-99 ol Sh. R I(mh.mmo%ﬂ
kS I'
lil

..........,._&4

New Dethi to CGMT Assam Circle.

97Ty CVR l\(,ddy s Telecom Finaucial Power and prosurements.

'198) Swamy’s compliation of Pozts and Telegraph Hand Book, Volume-1 ((:cnual)
- 99) Posts and Telegraph Financial Hand Book, Volume-111, Pl :

100)Schedule of lmal‘cml Pawei, 1993, o

FO)Swamy’s genceral F mdnudl Rulcs.

102) P & T Manual velume X.

4C) Letter No. dtd. 29-10-92 issuced by shri Narendra Kumer, .Duc Lor, MMS, DOT

'
R
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o Cppen koL
CWHOM THE ARTICLE OF Gl

ARGE FRANIED
R, SHARMA FORMUERLY ALK O/0 TOM

: '< uwmm 1 i AND wow SS)i’E(A/'l') 0/Q CCMT GUWAHATLARE PROPOSED
, i TOQBESUSTAINED.

L Kishnameorty, Ditector (V & 1), Do'T, New Delhi,
1o 20 Shri Ashim Abbas, Direstor (' & C) DOT New Delin, :
<30 Shei K Nagarajan, /\<sl( Director General (Vig) DOT New Delhi,
T Shii AL Ceb, SDIE, CESEY . Guwahadi,
5. Shri S.Taid, uu,(l’lqnn.n,:) O/C GM'I" Guwahati,
6. Shri C.KiDas, SriAO Cash Q/0 the GM'T, Guwahati.
7. Shii D.P.Singh, DGM(Plg) O/0 CGMT, Guwahati.
&. Shn RUIN.Singh, Store Lineman ol SDOP Dispur,
9 Sh. N.C.Suiradhar, JTO Staie 1V ol SDOP Bispur
10, Shi Girish bora, Store cinemai of SDOP Lasi,
F LLShi Praneswar Das, Store Linginan, SDOP West,
© 12, Shri Pradeep Mdlakdl the then R/M of SDOP West now l’h(,m Mcchamcs of
SDOP West-11. /i e ~

: Shn Du:ga I’rasml Ru\ ¢lwv Lmunan of S DOI' Ceilt al é:xl'

.
v
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) TELECOMMUNICATION ENGINEERING SERVICES
ASSOCIATION (1)
ASSAM CIRCLE :: GUWAHATI-781007

NO: 'TESA(I)/ASWZOOO-OI Dated 22 Febtuary 2002

TO '
The Chairman Cum Managing Dlrector
Bharat Sanchar Nigam Limited.
Statesman House, Barkhamba Road
New Delhi.

Sub:-Review of the Disciplinary proceedings against members of TESA (1)
Sir;

It is reported that disciplinary proceedings are bemg 1mt1ated against a
large number of officers belonging to this organization for their alleged
involvement in connection with the purchase of PVC Insulated twin
galvanized steel drop wire from M/s B.R Electricals, a New Delhi based

l@,

firm at the rates approved by J & K circle which was reported to be -

much higher, As per information received from effected members that
due to the technical and prevailing unstable social condition in the
circle, the purchase of the item was suggested in order to prevent
- frequent theft of wire and consequént interruption in the line, by the
then top management of the circle at the rates approved by J & K
circle as because there was no concept of use of this item in DOT till
December 1992. The supply of Insulated G I wire: commenced in DOT
only in January’1993. The climatic condition and the topography of this
region necessitated use of this type of wire as had been technically
recommended by the then management of this circle. Moreover in the
absence of any such circular till 1993 that one circle cannot opérate at
the approved rate of any othier circle in the matter of purchase of any
item, the then managemént decided to purchase the item at the rates
approved by J&K circle.

Sir, our members being subordinate officers ‘had no tole to play in the
policy decision to purchase and fo finalise the modalities of
procurement Wwhich is being termed as irregular by the investigating

Corchiest ko be_
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)agency. But, the members of this Association are reportedly being
Charge-sheeted Undér Rule 14 without considering the level of
“responsibility and magnanimity of the official power exercised by the
staff / officer of various cadres and position in the aforesaid purchase
deal. It is very unfortunate that while many senior officers who were
involved in the decision to purchase and the mode of pmchase have
been simiply Censured in this case while sub-ordmate officers are being
booked under Rule-14. |

' Undep the above circumstances, I, on behalf of the Assam Circle
Branch of TESA (I) appeal to: review the whole case in the light of -
the practical working environment prevailing in those days and the
actual level of tesponsibility of the subordinate officers in the above
case, in consultation with the Vigilance cell of the Department and do
natural justice to our members who are suffering from extreme mental
agony due to the discriminatory attitade shown to them at the fag end
of their service life.

With regards,

e

Circle Secretary, TESA(T), Assam.

Copy for information and necessaty action to:~
The Chief General Manager, Assam Telecom Circle, Guwahati-7.



